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No. 1675 (2)/XVIi-V-1—1 (KA) 29/1995 :
" Dated Lucknow, August 25,1995 : b BT A S
IN pursuance of the provisions of elanse (3) of Article 348 of the Canstitutwn qf

India, the Governor is pleased to order the publ:catmn of ﬂu.-. foliumng Enghsh transnﬂiun
of the Uttar Pradesh Apradhikrit Lottery (learan] hdhim?am, 1995 (Uttar “Pradesh

llllll

Adhiniyam Sankhya 24, of 1995) as passed by the Utta,r P‘radesh Leglslatmf: and assantnd
to by the President on August 24, 1995.
THE UTTAR PRADESH Ul\ﬁU'IHDRISED LOTTERY {PREVENTION}
3 ACT, 1995
(U. I. Act No, 24 of 1993)

(G yanit By tha Uﬁwmwﬂﬂwﬂ KU
. m o £k ? L
ACT
to prohibit the promotion and conduct of aﬂ lotteries excepr Iarrer:es organised
by the Government of India or the Government of a State or of a Union

Territory in Uttar Pradesh and to provide for matters mnneared rherewttﬁ
or ancillary thereto. . G

It 1s ueErEpY enacted in tle Furtjr-aixlh year cf the Repubhc uf
India as follows :—

Short title, 1. (1) This Act may bc called the Uttar Pradesh Unautharlsed Lottcry
extent and (Prevention) Act, 1995.

commencement
' [(2) It extends to the whole of Uttar Pradesh.

(3) It shall come 1nto force: on such "date as the State vaﬂhment
~may, by notification, appoint in this beha]f ¥

Definition 2. Tn this Act—j

(a) ‘Director’ means the Director of Uttar Pradesh State L::-lterm
appointed as such by the Stale Government;

() ‘Lottery’ means a scheme for distribution of prizes by -lot or chanve
to persons participating inthe.chance ofa prize by purchasing tiﬂkets
but does not include a State Lotteryora prize mmpetltiﬂn £t
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‘fc‘) Smmy meludc&a oheqw'ozwq any other gotxabie
stal order, or a money order;

d) ‘prize. competition’ means a ptiz
he Priz Compctitxons 'ct‘, 1955""
e" Loftery mea s _orpatiise
overnment of Indla or the GBvernfﬁwn of ény-,

L Pm‘, .‘ nrd'
A : - : R P A L : andmm.ém ]

ay any sum,x 1o deliver: any goods, or . to door. for. in ;onneetion

bear from doing anything for the’ bensﬁt of any person on ahy event.or Vith lotteries

&0 tivelor: ibleito the  drawing of. 'anystxckct lot :

. or offcr ot ‘advertise fot sale or dlstrxbutxon, or
bsé vof salc on chstmbutxon, any ticket

(e) print, pubhsh or distribute, or have in’ ‘hlb posseSSxon for the ‘
pﬁrpose offpu'bhcanon or-distribution— . . e

ny' ad vertisement! of: ailottcry, or:

(u) any list (whether complete or not) of prxze wmnérs “OT
nn tmkcts m any: lotter or .. : )

ttery; orothetwise rélatm
calculated oact asan ind o
kﬁtergs;m L : : :
Thg',: nv:’ce any person'to senc. mto the State, for the purpose FERTTI v Lo
of alo or distribution any ticket,or advertisement, of any Iottc,ry or SR SRR
A (g) send or attempt to send out of the State,— S ’ : SR
: “'(iy any money'or valuable thing recexved in-.respact of the sale 8
or distribution of any ticket or.chance' in any lottery; or

(ii} any docunent recording the, Sale or. dlstnbuhon of any ticket
“orochance-in any Hottery; or::

(m) anyidocument recordmg‘ the " 1denmy of the holuer of any
*§IIGkQ§ of Shance.in any lottery, or ,

(k) use any'premxses or permlt any premlses to be used for purposes
e}cted thh the. promqtlon(or conduct of any lottery

e hoéver contravenes any s ofthe 1 provisions of sectioni. 3 shall be" " Peiaky ‘ i
pumshedw;th ﬁn¢ which may extond to twenty thousand rupees or with i unprl-
sonmenf’ for aterm ‘Wlnch may extend to three: years or with. both

ér on com:mttmg an oﬂ'ence pumshable under this Act, Offences by
‘company as well as evety person in" charge ofa and ,respon- Companies
sxbla to the company for the conduct of its business at the time of the commission
= of-the o: ence,shall be . deemed to be guilty of the offence and shall be liable
ooeeded agamst and’ pumshed accordingly : ‘ :

ovided that nothmg éontained’in  this sub-scction shall render any such
iable to any punishment if he proyes that the offence was committed

is knowledge or that he exercnSed all due diligéndéitor ptevent thé cozmma CORCR
such offence. - S L

(2) Notwithstanding anything - contamed in sub-section (1) whete any
offence punishable under this Act has bcen comitted by a company and
it is proved that the offcnce has been com n.:ucd with the confent or conni-
vance of, or that the commission of the offence is attributable to any neglect on
the part of any Director, Manager, Secretaty or other officer of the company -
such Director, Managcr Scorctary or other officer shallalso be deemed to be guilty

'Rd
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